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J'\ 	 Applicant (s) 
Versus 

...............................Respondent (s) 
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journed to nxt :eek. 

Membe'(Adan.)  
96 	 Fard learned counsel for the 	 -' 

H it it I or r Shri R .11 • t na 1k. The fact S 	t 	
tIrro 	, 

of this case are ident ica 1 t o Ckr igina 1 

Application No.241/94 which was disposed 	A-~ry 
of by an order of the Division Eerh on 

10th May, 1995. The same orders are 

applicobi* in this case. The respondents, 

shall take necessary action in the  
light of the earlier orders within a 

4 	,-. c Or ,.L- , 	•v. .., 4 h 	,L 	-ç 

is entirely covered by the earlier 

order. 
Thus the Original Application 	 4w n 

is disposed of at the admission stage. 

Hand over a copy of the order to 

the petitioner's counsel. 
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receipt of a copy of this order,after 

satisfying themselves that this case 


